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A NATIONAL COMPANY LAW TRIBUNAL
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BENCH-I

CP (IB) No. 03/KB/2017
CA(IB) No. 29/KB/2018
CA(IB) No. 31/KB/2018

Present: 1. Hon’ble Member (J) Shri Vijai Pratap Singh
2. Hon’ble Member (J3) Shri Jinan K.R

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 11t January 2018, 10.30 A.M

Name of the Company | Nicco Corporation Limited

Under Section 14 IBC
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LETTERS)
\/ I Ny K\ R ot L—‘fvv‘“‘t e v"\-:/
\ T e =F
Avishek Guha_ ) Ady T@Lmﬂoﬂy JZVG%PN"F /&, :
S Shaloukh Raga, Adv Board o, 20/%
é.\a?\’ abiwm Lote ; A Aoy Wexkaes Ve J\« L Q.
n - ~ = c Sl
\A"f \wa\)C\acm Mo ; Acsk»i ) % 3
£y TR
Bikoal Showr . Hdk J Iif//ic/@

PQ;“”’“ Chau ks, Jorool huor - /r))waL&L@J Vate

ORDER

Ld. Liquidator as well as Ld. Counsel for the Allahabad
Bank, Technology Development Board and Workers’ Union is
present.




C.A. (IB) No. 31/KB/2018 has been moved by the
applicant UCO Bank. Liquidator is directed to file reply within
7 days with a copy in advance to the opposite party.
Thereafter rejoinder, if any, may be filed within 7 days.

List it on 01/02/2018 for disposal of C.A.

C.A. (IB) No. 29/KB/2018 has been moved by the
Liguidator seeking inclusion of certain members of workmen's
representatives on the Monitoring Committee and for
determination of question of law regarding the claims of the

workmen's dues along with certain other reliefs.

Ld. Counsel for the workmen, Technology Development
Board and Allahabad Bank made a request that time may be
given for filing reply. Reply may be filed within 7 days with a
copy in advance to the Liquidator.

List it on 01/02/2018 for disposal of CA.
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